Affidavit to be Furnished by the candidate alongwith Nomination Paper
Before the Returning officer
For election 1o Bihar Legislative Assembly (name of the House)

1 SWARNA SINGH **son'daushien/ wife
Of  SUJIT KUMAR Aged 49
Years, resident of VILLAGE — RAJWA, POST + PS —BIRAUL. DISTRICT — DARBHANGA. BIHAR, PIN - 847203
imention Full postal address), a candidate at the above election, do hereby solemnly affirm and swte on oath as under:-
(**strike out whichever is not applicable)

(1) 1 am a candidate set up by BHARTIY A JANTA PARTY PARTY (Previously VIKASSHEEL INSAAN PARTY)

bbb s bnbesessdant cornbatite
(2} Details of Permanent Account Number (PAN) and status of filing of Income tax return:
SL | Names PAN The finsncial vear | Total income shown in Income Tax Retarniin
| No. Tor whileh the lusi | Rupees | fir the last five Financial Years
Income-tax return | completed (as on 315t March)
has been Filed
1. | Swama SimghiSeil) AUXPS2051C | 2021-22 i1} | Notyet Filed (2021-23) ’

{ii) | Ha 22.64,380 (2020-21)
(iiiy | Bs. 1934130 (2019-20)
{iv) | Bs. 1827810 (2018-2019)
vl | Hs [6GOOLD (2007-2018)
2 | Suif Kmar (Spause § AGKPRUZEIA | 3021-33 i | Mot yet Filed (2021-22)

(i) | Rs. 22301900 (2020-21)
[ii) | Rs. 2159170 (2019-20)
{iv) | s, |KZR390 (2018-201%)
(¥ | Ra 1707900 (2017-2018)
[} N vet Filed (2021-22)

3 Avivardhun Singh{ Depemdent | ) LYOPSI065A | Nol Applicable

(il | Bs, 1370 2020-21)

(ii) | il

(ivd | Nil

(¥} Nil

Arshvardhan Singh (Dependent 2

4. Mo PAN Nt Applicabie {1 Wil
allotied {lip Wil

fidiy | Wi

fhv) | Nl

(vi | Nil




(¥ The following case(s) is/are pending agninst me in which cogniance has been taken ny the court; - NA

revigion (if any ) fAled nguinst the ohove ander(s)

81 | Offence | Deseription
No.
(ah | The denails of cases where the cowrt has mken KIL
cognirance, Sections of the Act and description
ol the olfence for which cognirance laken :
fb) | Mame of the court, Case No, and Dutc of order | NIL
wking eognizance ;
(e) | Detnilsof Appeal (5) /| Applications(s) for WL

{4) Cases in which [ hove been convicied by a court of lnw {other those referred to n form 26): NA

(o) | The details of cuses, Sections of the Act and WIL |
description of the offence for which convicied : |
(b} | Mo of the Courtis) Case Mo, and Date(s) of MIL
ordens)
(el | Punishment imposes : ML

(%) Thoi | give herein below the detiils of the assets (movable and imawvable eic.) of myself, my spouse and all dependents;

A, Detnils of movable pasets:
{Nome:
1. Assets in joint name indienting the extent of joimt ewnership will nlso have fo he given.
2. Incase of deposit/Invesiment, the detnils including Serinl Number, Amount, date of deposit, the scheme, Name of
Bank/natintion and Branch are 1o be given.
3. Value of Bonds/Share Debeniures as per the current market value in Stock Exchonge in respeet of listed compankes and as per
hook m case of non-lised companies shoulid be give,
4, Dependent’, here means o person. substuntiafly dependent on the income of the candidate.
5, Details including amound is 10 be given sepamiely in réspect of each investment)
5L | Description Sell Spouse Dependent-1 Dependent-2 Dependent-3
. Swarma Singh Sujit Kurmar Avivanihan Singh Arshvardhan Singh | NIL
{i Cash tn hand RS 92,000/- RS, 1420004 RS, 3,00 HS. &O00- NIL
{ify | Deimihof depositin | ANNENURE -1 | ANNEXURE -1 | ANNEXURE - 11 ANNENURE -7 wIl.
Hank sccoants (FIMs, | RS TI0T134 520 HS: dBT7 T2 RS, THH9IT I RS, 21186, 785
Terin Depodits and all
caher types of deposits
ingluding saving
peoous |, Deposits
wilh Fnmmiial
Instisutions, Mon-
Hanking Financial
Comparsies and
CrOpETMivE Socistics
and ihe @mount in each
such deposa
{itly | Deamils of ANNEXURE - ¥ | ANNEXURE - VI NIL ML NIL
investment in RS, 6763442 80L | RS TOO0L.




Ronds,
Diebnetures/Shores
ind units in
companiesMutunl
Fusids aid others

and then amount.

[

Demmils of
imvestment in NS5,
Postal Saving
Insurance Policies
anel investment in
any Financinl
instruments in Fost
office or Insurnce
Compuny znd the
AMGLEL

AMNENLRE — Wil
RS 211812

ANMEXURE - Vil
RE. 130176

ANNEXURE - IX
RS, 23R36H-

[ oraRE X
RS 15000

NIL

(Vi

Personnl
Ipansndvance given
o Ay persin or
entity including
firm, gompany,
Trust e, and other
reccivables from
detnors and the

AL

ML

RS. 3,50,000/-

WIL

NIL

NIL

[vil

Muotor

Vihicles/ Aircrafts’
YachtaShips

{ Details of Make,
registmtion number.
Fie. year of
purchnse and
amaunl )

ANNENURE - XI
RS, 183000

& s 20,77, 1480
=R 2860, 148/~

NIL

(v

Jewellery, bullion
nnd valuable
thingis] igive
details of weight
and value)

ANNEXLIRE - XII
R, 25,710,500/
+ RS 200,000~
= 23,71, 50N

ANNEXURE - X1H
RS, 27,2600

NIL

NIL

NIL

NIL

ML

KIL

(vl

Any others assets
such as value of
clabmainteres

MIL

ML

NIL

NIL

NIL

ix}

Gross Total value

R, 1,83 06037.32

RS, 45,31, 77372

RS, 4, 7R197.27 /-

RS 3 BE, |96 7R~

-
E

i’



B. Detmits of Immovahle assets:
[Moke:

I.  Properiies in joint ownership indicating the extent of joint ewnership will alse have o be indicated
2. Each land or building or apartment should be mentioned separately in this format |

5k
N,

Description

| Self

| Swarna singh

Spouse
Safil K

Dependent-1
Avivardhan Singh

Dependent-I
Arshvardhan Singh

NIL

i

Agriculiural Land
Locntions) Survey
nunther(s)

ANNEXURE - XIV

ANMEXURE = XV

KIL

NIL

ML

Aren {1odal
I EEsUrEmEnt in

nEres)

ANNEXLURE - X1V

ANNEXLIRE - XV

HIL

NIL

NIL

" Whether inherited
property {Yes or Noj

ANNEXURE - XIV

ANMEXURE -~ XV

ML

NIL

NIL

Diate of purchase in
cawe af self —
moquired property

ANNEXTRE - XIV

ANNEXLIRE = XV

NIk

NIL

L

Cost of Land| in ¢cose
of purchi=e) u ihe
{ime of perchase

ANNEXURE - X1V

ANNEXLRE - XV

NIL

NIL

Any Investmeal on
the land by way of
developme Nil
applicable nt,
canstruction oL,

ANKEXURE - X1V

ANNEXURE - XV

NIL

MIL

NIL

Approximate Curment
minrket value

RS, 3200000/~

RS, 19, 70250

NIk

KIL

NIL

[

Non-Agriculiural
[and

Locationis} Survey
number|s)

HIL

ANNEXIRE - X¥1

MIL

NIL

NIL

A (ol
mERsuremcnt in g,
i

NIL

ANNEXURE - XV

NIk

NIL

MIL

Whether inherited
property { Yes or No)

ANMEXLIRE - XV1

ML

ML

Ik

Date of purchase in
case of self -
ucguingd property

NIL

ANNEXURE - XVT |

ML

MIL

MIL

Cost of Lond( in case
of purchise) u the
tiene of purchnse

NIL

ANNEXLIRE - XV

NIl

MIL

NIl




Any [nvestment on
the land by way of
develogument,
consruction ¢

KIL

ANNEXLIRE - XV

il

NIL

NIL

Approximale Current
mirket vahee

NIL

RS, 6,64, 241

NIL

NIL

NIL

i)

Commereial
Buildings
tincluding
npanments)—
Location(s)
“Survey number| )

ANNEXURE - XVII

KL

NIL

NIL

NIL

Arca (total
measuremenl in s,
i)

ANNEXURE - XV

NiL

NIL

NIL

NIL

Buili-up Area (1ol
measurement in sg.
)

ANNEXURE - XTI

NIL

NI

NIL

NIL

‘Whether inherited
property | Yes or No)

ANNEXLRE - XVl

NIL

NIL

Nl

Trate of purchase in
cuse of sl -
acquired property

ANNEXURE - XVl

NIL

NIL

NIL

NIL

Cost of Land{ in case
of purchasg) mt the
time of purchase

ANMEXLIRE - X¥11

MNIL

NIL

NIL

Any Investment on
the land by woy of
development,
constrsction ele.

ANNEXURE - XVII

NIL

Nl

NIL

Approximate Carrent
market vidue

RS, 2 50, (a0, O -

MIL

WL

NI

HIL

Residentinl Buildings
{imcluding
apartments):
=Lpcationish

-Survey numbseris)

MIL

ANMENLIRE -
XVIHA
& NV

NIl

NIL

NIL




Areu ( ofal
mesEsureIment in sq.

) ANNEXURE -
NIL AV A NIL Nl NIL
& XV
Biaiilt up Area (T otal ANNEXURE -
MEAsrement in 5. KIL XVIA) NIL NIL NIL
i) & XWIiR)
Whether inherited
property (Yes or Moj ANNEXURE -
NIL XVIA)Y NIL NIL NIL
& XVIIE)
Dute of purchase in
case of self — ANNEXURE -
scquired property ML XV AN NIL NIL NIL
& XVIE)
Cost of Land §in cose
of purchase ) o the
SRR I ANNEXURE =
WIL XVIIEA)Y NIL NIL NIL
& XV
Any Investment on
ANNEXURE -
im:” % NIl XVIIEA) NI NIL Nit
: & XVII{E)
cumstructin ete.
ppIcCRE o NIL RS, 620,000/ ML NIL NIL
marker value
(v} | Onhers {such as ]
NIL MIL NIL NIL NIL
interest in properiy}
fvi} | Total ol current
mnrket value of {1) 10 RS, 2,82 00,000/ RS, 48 400, 5K NIL NIL NIL

iv) sbuve




(8] 1 give herein below the details of linbilities'dues to public financial institutions and government: -
iMote: Please give separate details of name of bank, institution, entity or individual snd amoant before sach inem)

51 | Deseription Swarna Singh Sujit Kumar Avivardhan Singh Arshvardhon Singh | Dependent=3
No. (5elfy (Spouse) (Dependent-1) (Dependent-2)

{ih Loan or duses to 1

[ . Stste Bank of
Bank/Finuncial _—
fidan,
Institulion ()

Tame of Bank % wil Wil NIL e
o oF A1 7L B

Branch, Paine
Vehicle Loan

13,00, 0Ny

Financinl Institugion.
Amount outsnding.
utire ol b

Laoan or dues 10 any
oither individualsentity
other than mentioned
nhove. NIl NIL NIL ML
Mamesl, Amauant
outstanding. nature of
loss

MIL

Any other liability NIL NIL

NIL MIL NIL

el e 15,0000 NIt NIl il L
Hbilities ) ¢ '

(i) Government Dues:

Dues to departments
dealing with NIL NIL NIL NIL
Government

NIL

accommuodation

Drues 10 departiments L
dealing with supply of NIL NIL MIL NIL

Wiker

Dues 10 departments
denling with supply of
wiler

Wi NIL Nl Ll NIL

Duiest to departments |

dealing with supply af
il ’ NI NIL NIL NIl NIl
elestriity

Duies to departments
dealing with supply of
telephones/mobiles

MIL NIL NIL NIL MIL

Dhaes 10 depanment

desiling with Genvernmeni
erasmpet (e luding WIL NIL MIL ML MIL
aiserafls and helicopicrs)




e NIl NIL NIL _ ML p
Wealth Toax dues . d wil
NIL NIL NIL NIL }
Service Tax dues
NIL NIL il NIL NIL
Municipal Propeny tax
" . NIL NIL NIL NIL o
dues
Sales Tax Dues NIL NIL ™Il NIL B
Ay other dues
MIL MIL MIL NIL ML
Grnnd total of all wil
NIl NIL NIL NIL T
Caowernment dues

{71 Details of profession ar sccupation;
) Self (Swamna Singh) — Self Emploved
ih} Spouse {Sujit Kumar) - Centrul Government Servant { Indisn Revenue Serviee)
(8 My educntionnl qualification is as wnder:
HBAL (Hons ) in Pelitical Science from AN, College, Magodh Liniversity in 1996,
{Give detnils of highest Schoal | University education mentioning the full fonm of the cenificars/diploma’degree course, nume of the  School
(College’ University and the year in which the course was completed.
(% ABSTRACT OF THE DETAILS GIVEN IN (1) TO (R) ABOVE:

L Mome of the camdidate Eh-Sm dowe Swarna Singh
Full postal adidress VILLAGE — RAIWA, POST + P.5 = BIRALL,
,_L DISTRICT - DARBHAMGA. BIHAR, PIN -
) 847203,
X Number and name of the constituency and sinie T4, GALIRA BALURAM, BIHAR
P Wame of the political party which set up the candidate (otherwize BHARTIY A JANTA PARTY
write ‘Independent”)
() Name of cases in which conviction snder passed (other than NIL
those referred to in Form 26)
> (b} Total nisinber af Pending cases where (he courts (1) hove (aken
cognizance
P v Year for which last i i
Inepme Tax Returm filed
(o) Cancidnie ALUXPRIBSIC 2021-2022 RS,
(bl Spouse AGKPRI251A 2021-2022 RS.
(€] Dependent LY OPS1065A KIL NIL
T Dictails of Assets and Linbilities in rupees
Discriptioa Sell Spouse Depentent-1 Dependeni-2 Dependent-3
Moveable Asscis RS, Rs 455177372/ Rs 4TR197.27 RS, 3H8186,78 ML
[ Total value) 1,93, 06,037, 32/-
A
ﬁ
|




B, Immovable Assets

Purchase price ofacll- |

[y | scquired immovable Rs. 23,00, 006K RS 3804438 NIL ML NIL
property
Developmenticonsiruct I

i Spcetofiimamies NIl NIL, NIL NIL NIL
property aftec purchise |
{if applicablc)
Approximsie current
Murket price - ]
{1t} Self-acquired asets | RS, 29,00,000/- RS, 45,00,00)- s e o

{Total Vulue) RS, 252000000 | K5, 4340300/-

(b) Inherited sssets

L1 [ Totl Value)
Liabilities
(il Governmeni dues
{Total) NIL NIL NIL | WNIL NIL
(i1} Loans from Bank,
Iinancial Institutions
anwd others [ Total) NIL NIl NIL ML ML
Highest educational qualification:
18,4 (Hons.} in Politieal Seience from AN, College, Magadh University in 1996,

g iCiive details of highest School | Universily education mentioning the full form of the certificate/diploma’ degres course,

name of the School! Cotlege’ University and the year in which the course was completed. |

VERIFICATION

1, the deponent, above named, do hereby verify and declore that the comtents of this wifidavit wre true and cormeet (o the best of my knowledge and

beliel and no past of it is folse and pothing malerial bas been concealed there from. | further declare that: -

{oh  there is mo case of conviction or pending case agninsl me other that U mentioned in items 5 and 6 of Part A and B above;
{b} L my spouse, or my dependents do not have amy asset or liahility, other thun thoss mentioned in items 7 ond 8 of Part A and item &, 9 and
10 of Pari 1 above,

Verified at ... Birsul Darbbanga ihis the ... Thite-One . divof........ March............ '

e Ty

Affidavit should be filed latest by 300 PM on the last dav of filing sominstions

Affidavil should be sworn before an Onth Commissioner or Magistraie of the First Class or before & Nowry Public.

All golamans should be iilled up snd no cobemn to be l=il blank, I there is no information 1w furnizh in respect of any fem, either “Kil™ or
“Mot  applicabhe” | as the case may be. should be memioned.
The affidavit should be either yped or written legibly and neatly,
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